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lob Security in the 011 cOJll~ 

nl. 8hrl P. C. Borooah: 
Shrl M. L. Dwlyecll: 
St.rl Bha""at Jha A .... : 
Shrl S. C. SamaDta: 
Shrl Subodh Han!llla: 
Shrl Vuhp.1 S~h: 
Shrl P. R. Chakravertl: 
Shrlmatl Renuk. Barkatakl: 
Shri Oakar La! Berwa: 

Will the Miaister 01 Labour, Emp-
loym .. nt and RehabilltatioD be pleu-
ed to statf': 

(al whether the Tri-partite Com-
mittee .~\ up t() inquire into the 
que.tion 01 job ""eurily In the private 
Oil C~mllanies viz .• the Bunnah SheJl, 
the C.ltex ."d the Essa has submit-
ted It. report; 

(b) If 80. Its finding.; and 

(e) Go""rnm""t'. reaction thereto, 

The M1DIstcr vi Luboar, Empl07-
ment and RebablJltatloa (Shrt 
larllvaa Ram): (8) The Committee 
ha3 not yet submitted its report. 

(b) and (c). Do not arise. 

Telephone Connections of G .... ak 
Project Stair 

131. Shrl Blbhatl Mlshra: Will the 
Minister of Comman.leatloDII be pIeu-
ed to state: 

(a) whether it i. a tact that tele-
phone. of Gandalt project Btal! have 
been disconnected for non-payment of 
bill.; 

(b) whether it is also a fact that 
those who have since paid the billt 
are not getting 'he connections; and 

(c) if so, when the connections .re-
proposed to be given to thoac whw 
have paid their bU'., 

The Minister of State In ,he De-
partment of Parllamefttar, AlI'all'l 
and Communleatlons (Shri JapnathB 
Sao): (a) to (c). The information II 
being collected and will be placed on 
the Table of thp Sabha in due course. 

13%. Shrl Daljlt Slnlrh: Will the 
Minister of 1I0me Mairs be pleased 
to state: 

(al the number of cases pending 
before the Punjab High Court as on 
the 31st December, 1965; and 

(b) the number of eas.,s which 
have been pending for over two 
years? 

The Minister of State In tile MI ...... 
try of Dome Aftalrs and MlnL"e. Of 
Deren... S.pplles In the Ministry ., 
Defenee (Shn BaW): (a) 25078. 

(b) 10068. 
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(lutral Sclulo" 

113. 8bri DalJlt Singb: Will the 
Minister of Bdueation be pleased to 
state: 

(a) the total number ot Central 
achools in the country functioning .t 
present; and 

(b) the number of sueh School. in 
the Punjab with locations thereof? 

Tbe Depnt, Minister In tbe MtnIa-
ar, of Edacallon (Sbrlma\l Soundarun 
&amacbandaran): (a) Eightysix. 

(b) Seven, at the following plaees: 

Ambala (2), P'erozepur (ll. Jul· 
lundur (1). Simla (1). Adam-
pur (1), Halwara (1). 

hpeDSell for Pro'flDclal Armed PoUee 

134. Sbrl Galsban: Will the Minister 
of Rome AJraI.. be pleased to .tate: 

(a) whethpr It Is a faet that all the 
expenses of P.A.P. are bom@ by the 
Central Government; 

(b) whether It is al'O a fact that 
aU the States have bfoen paid the 
expense. of P.A.P. and the Punjab 
State has not been paid the same for 
the last two years; .nd 

(0) if 10. the re.sons for not pa,-
ing the eXpe!1!Il!8 to the Punj.b 
State? 

Tb~ Minister or Stale In tbe Minis-
try or Home Atraln and Minister of 
Defence SappUeo In the Mlnl"'r, of 
Defence (Sbrf Bathi): (a) No. Ex-
penditure In rcspec! of onlv borrowed 
State battalions and those deployed 
on th" border by the State Is reim-
bursed to th~ State Government b7 
the Union Government. 

(b) and (e). Such reimburoement Is 
8 continuous proces:; being "made from 
tllne to time on the basis of claims. 
.s and when received. ot expenditure 
incurred by the State Government 
eoncemed dUly supported by .udtt 
certificate. 

Recently Union Government have-
,.greed to reimburse the recurrmg 
expenditure incurred by the Govern-
ments 01' West B~ngal and Punjab 
trom the financial year 1962-63 on the 
police force deployed on the border. 

Maallfactare of OIDlaenbi 

1S11. Shrl C. K. Bbatta.harn.: Will 
the Minister of Petroleum aDd Cheml-
eals be pleased to state: 

(a) whether a scheme co.ting on. 
erore of rupees for the manufacture 
of ointment has been prepared b, 
the Mysore Government; and 

(b) it so, whether this has th. 
approJal of the Government of 
India? 

The MIIlI.ur of Petroleum alUl 
Cbemleab (Shri Alar-II): (a) Net 
such scheme hao yet come to the 
Government of India. 

(b) Doe. not arise. 

'l'ezWe Work_ Strike ID Mabruldra 

118_ Shrl Kalla Venkaiall: 
Shrl M. N. S ...... ,.: 
lihrl I .... ml D ... : 
Bbrl Ifubm Chand 

lbebllavai1a: 
Sbrl U,d.: 
Shrl Ibpur Slnp: 
Sbri P. K. Deo:' 

Will th~ Minister of Lalloar. Emp-
I.,mellt and Rehabilitation be pleaNd 
to .tate: 

(a) whether the textile worker. of 
Maharashlra resorted to a general 
strike during December. 1965; 

(b) It so. the dimculUe. and 
demand. of the workers which led to 
the strike; 

(c) why Govern",ent failed to reo-
pond to the demands of the workers 
prior to the strike and the actioa 
C'.ovemment took to m""t tbeir 
demandi; 

(d) the number ot tmne mlllll In 
)IIahar.shtr. and the number of wor-
kers in them; IUId 




